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HARYANA STATE POLLUTION CONTROL
BOARD

SCF-32, sector 13, HUDA, Bhiwani Ph. 01664-
240259 Email:- hspcbrojr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :G.G. Enterprises
                Ninan Nathuwas Road, V.P.O. Paluwas, District Bhiwani  

                                                                                    
Subject: Grant of consent to operate to M/s G.G. Enterprises.
              Please refer to your application no. 39414673 received on dated 2023-06-20 in
regional office Bhiwani.With reference to your above application for consent to operate,M/s
G.G. Enterprises is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 313295823BHICTO39414673 Dated:17/07/2023

Consent Under  BOTH

Period of consent  17/07/2023 - 31/12/2027

Industry Type  Polythene and plastic  processed products  manufacturing (virgin  plastic)

Category  GREEN

Investment(In Lakh)  9.1099997

Total Land Area(Sq.
meter)

 502.0

Total Builtup Area(Sq.
meter)

 418.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.3 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. NA

Product Details

1. plastic pellets /chips 4 Metric Tonnes/day

Capacity of boiler
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Regional Officer,  Bhiwani

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Electricity  Kilowatt/day

Raw Material Details

plastic Scrap Item 4 Metric Tonnes/Day
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11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1.The industry shall not change the product without obtaining prior consent to
Establish/Operate under Water Act, 1974 and Air Act, 1981 and registration under Plastic
Waste (Management) Rules, 2016.
2.The industry shall not manufacture, stock, distribute or sell any carry bag made or virgin or
recycled and will not manufacture any SINGLE USE PLASTIC (SUP) items or compostable
plastic.
3.The unit will not be involved in Recycling/ reprocessing of waste plastic and  recovery or
disposal of plastic waste shall be carried out as per the rules, regulations and standards
stipulated by the Central /State Govt. from time to time. `
4.The industry shall not use plastic material in any form, in any package for packing guthka,
tobacco and masala.
5.The industry shall not dispose the residue generated from manufacturing/processing in the
community dustbin provided for collected of Municipal Solid Waste.
6.The industry shall not manufacture sachets for using, storing, packing or selling guthka,
tobacco and pan masala.
7.The industry shall not indulge in open burning of plastic waste.
8.The industry shall apply for renewal of registration at least 90 days before the expiry of the
validity of the registration certificate if applicable.
9.The industry shall renew the consent to operate Water Act, 1974 and Air Act, 1981 at least
90 days before the expiry of the consent to operate.
10.The Board may at any time revoke or suspend CTO so granted for any violation of
provisions of the Rules.
11.The industry shall follow all the provisions of plastic Waste(Management) Rules, 2016 and
amendment thereof.
12. Any violation of provisions of the plastic Waste (Management) Rules, 2016 and
amendment thereof will attract the penal provisions of the Environment Protection) Act, 1986.
13.The unit will submit the approved action plan endorsed by Secretary in-charge of Urban
Local Bodies Department Haryana during renewal of registration as per Plastic Waste
(Management) Rules, 2016 as applicable.
14.The unit shall not involve only in processing or recycling of plastic waste.
15. The unit shall prepare and submit an annual report in Form-IV to the local body concerned
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under intimation to the State Pollution Control Board by the 30th April, of every year.
16. Unit will provide list of person/industries supplying plastic to be used as raw material to
manufacture plastic sheet of like or multilayer packaging.
17. Unit will provide list of personnel/industries or Brand Owners to whom the products will
be supplied.
18. The unit will obtain registration under EPR from CPCB within 60 days from issue of this
Authorization under PWM Rules.
19 .If the unit is found not complying the conditions of CTO/Authorization so granted at any
stage. the unit will be liable for legal action, closure action as per the provisions of
environmental Acts/laws and for levy of Environment Compensation on the basis of polluter
pay principal as per the directions of Hon'ble NGT / CAQM/CPCB/ HSPCB issued from time
to time.

 

Regional Officer, Bhiwani

Haryana State Pollution Control Board.
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Form GSTR-3B
[See rule 61(5)]

Year 2023-24

Period December

GSTIN of the supplier 06AANFG4424B1ZR

2(a). Legal name of the registered person G.G ENTERPRISES

2(b). Trade name, if any G.G. ENTERPRISES

2(c). ARN AA061223811073T

2(d). Date of ARN 20/01/2024

(Amount in ₹ for all tables)

3.1 Details of Outward supplies and inward supplies liable to reverse charge (other than those covered by Table 3.1.1)

Nature of Supplies Total taxable 
value

Integrated 
tax

Central 
tax

State/UT 
tax

Cess

(a) Outward taxable supplies (other than zero rated, nil rated and 
exempted)

3271750.20 208470.60 190222.20 190222.20 0.00

(b) Outward taxable supplies (zero rated) 0.00 0.00 - - 0.00

(c ) Other outward supplies (nil rated, exempted) 0.00 - - - -

(d) Inward supplies (liable to reverse charge) 0.00 0.00 0.00 0.00 0.00

(e) Non-GST outward supplies 0.00 - - - -

3.1.1 Details of Supplies notified under section 9(5) of the CGST Act, 2017 and corresponding provisions in IGST/UTGST/
SGST Acts

Nature of Supplies Total 
taxable 
value

Integrated 
tax

Central 
tax

State/
UT tax

Cess

(i) Taxable supplies on which electronic commerce operator pays tax u/s 9(5) [to 
be furnished by electronic commerce operator]

0.00 0.00 0.00 0.00 0.00

(ii) Taxable supplies made by registered person through electronic commerce 
operator, on which electronic commerce operator is required  to pay tax u/s 9(5) 
[to be furnished by registered person making supplies through electronic 
commerce operator]

0.00 - - - -

3.2 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made

Nature of Supplies Total taxable value Integrated tax

Supplies made to Unregistered Persons 0.00 0.00

Supplies made to Composition Taxable 
Persons

0.00 0.00

Supplies made to UIN holders 0.00 0.00

4.  Eligible ITC

Details Integrated tax Central tax State/UT tax Cess

A. ITC Available (whether in full or part)

(1) Import of goods 0.00 0.00 0.00 0.00

(2) Import of services 0.00 0.00 0.00 0.00

(3) Inward supplies liable to reverse charge (other than 1 & 2 above) 0.00 0.00 0.00 0.00
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(4) Inward supplies from ISD 0.00 0.00 0.00 0.00

(5) All other ITC 1117368.19 52799.92 52799.92 0.00

B. ITC Reversed

(1) As per rules 38,42 & 43 of CGST Rules and section 17(5) 0.00 0.00 0.00 0.00

(2) Others 0.00 0.00 0.00 0.00

C. Net ITC available (A-B) 1117368.19 52799.92 52799.92 0.00

(D) Other Details 0.00 0.00 0.00 0.00

(1) ITC reclaimed which was reversed under Table 4(B)(2) in earlier tax 
period

0.00 0.00 0.00 0.00

(2) Ineligible ITC under section 16(4) & ITC restricted due to PoS rules 0.00 0.00 0.00 0.00

5  Values of exempt, nil-rated and non-GST inward supplies

Nature of Supplies Inter- State supplies Intra- State supplies

From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00

Non GST supply 0.00 0.00

5.1 Interest and Late fee for previous tax period

Details Integrated tax Central tax State/UT tax Cess

System computed 
Interest

- - - -

Interest Paid 0.00 0.00 0.00 0.00

Late fee - 0.00 0.00 -

6.1 Payment of tax

Description Total tax 
payable

Tax paid through ITC Tax paid in 
cash

Interest paid 
in cash

Late fee 
paid in cashIntegrated tax Central tax State/UT tax Cess

(A) Other than reverse charge

Integrated 
tax

208471.00 208471.00 0.00 0.00 - 0.00 0.00 -

Central tax 190222.00 190222.00 0.00 - - 0.00 0.00 0.00

State/UT tax 190222.00 190222.00 - 0.00 - 0.00 0.00 0.00

Cess 0.00 - - - 0.00 0.00 0.00 -

(B) Reverse charge

Integrated 
tax

0.00 - - - - 0.00 - -

Central tax 0.00 - - - - 0.00 - -

State/UT tax 0.00 - - - - 0.00 - -

Cess 0.00 - - - - 0.00 - -

Breakup of tax liability declared (for interest computation)

Period Integrated tax Central tax State/UT tax Cess

December 2023 208471.00 190222.00 190222.00 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and 
nothing has been concealed there from.
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Date: 20/01/2024 Name of Authorized Signatory
SANCHIT GOYAL

Designation /Status
PARTNERS
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Form GSTR-3B
[See rule 61(5)]

Year 2023-24

Period February

GSTIN of the supplier 06AANFG4424B1ZR

2(a). Legal name of the registered person G.G ENTERPRISES

2(b). Trade name, if any G.G. ENTERPRISES

2(c). ARN AA0602245357284

2(d). Date of ARN 19/03/2024

(Amount in ₹ for all tables)

3.1 Details of Outward supplies and inward supplies liable to reverse charge (other than those covered by Table 3.1.1)

Nature of Supplies Total taxable 
value

Integrated 
tax

Central 
tax

State/UT 
tax

Cess

(a) Outward taxable supplies (other than zero rated, nil rated and 
exempted)

5270095.00 75024.00 436796.56 436796.56 0.00

(b) Outward taxable supplies (zero rated) 0.00 0.00 - - 0.00

(c ) Other outward supplies (nil rated, exempted) 0.00 - - - -

(d) Inward supplies (liable to reverse charge) 88000.00 4400.00 0.00 0.00 0.00

(e) Non-GST outward supplies 0.00 - - - -

3.1.1 Details of Supplies notified under section 9(5) of the CGST Act, 2017 and corresponding provisions in IGST/UTGST/
SGST Acts

Nature of Supplies Total 
taxable 
value

Integrated 
tax

Central 
tax

State/
UT tax

Cess

(i) Taxable supplies on which electronic commerce operator pays tax u/s 9(5) [to 
be furnished by electronic commerce operator]

0.00 0.00 0.00 0.00 0.00

(ii) Taxable supplies made by registered person through electronic commerce 
operator, on which electronic commerce operator is required  to pay tax u/s 9(5) 
[to be furnished by registered person making supplies through electronic 
commerce operator]

0.00 - - - -

3.2 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made

Nature of Supplies Total taxable value Integrated tax

Supplies made to Unregistered Persons 0.00 0.00

Supplies made to Composition Taxable 
Persons

0.00 0.00

Supplies made to UIN holders 0.00 0.00

4.  Eligible ITC

Details Integrated tax Central tax State/UT tax Cess

A. ITC Available (whether in full or part)

(1) Import of goods 0.00 0.00 0.00 0.00

(2) Import of services 0.00 0.00 0.00 0.00

(3) Inward supplies liable to reverse charge (other than 1 & 2 above) 4400.00 0.00 0.00 0.00
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(4) Inward supplies from ISD 0.00 0.00 0.00 0.00

(5) All other ITC 852077.97 11040.30 11040.30 0.00

B. ITC Reversed

(1) As per rules 38,42 & 43 of CGST Rules and section 17(5) 0.00 0.00 0.00 0.00

(2) Others 0.00 0.00 0.00 0.00

C. Net ITC available (A-B) 856477.97 11040.30 11040.30 0.00

(D) Other Details 0.00 0.00 0.00 0.00

(1) ITC reclaimed which was reversed under Table 4(B)(2) in earlier tax 
period

0.00 0.00 0.00 0.00

(2) Ineligible ITC under section 16(4) & ITC restricted due to PoS rules 0.00 0.00 0.00 0.00

5  Values of exempt, nil-rated and non-GST inward supplies

Nature of Supplies Inter- State supplies Intra- State supplies

From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00

Non GST supply 0.00 0.00

5.1 Interest and Late fee for previous tax period

Details Integrated tax Central tax State/UT tax Cess

System computed 
Interest

- - - -

Interest Paid 0.00 0.00 0.00 0.00

Late fee - 0.00 0.00 -

6.1 Payment of tax

Description Total tax 
payable

Tax paid through ITC Tax paid in 
cash

Interest paid 
in cash

Late fee 
paid in cashIntegrated tax Central tax State/UT tax Cess

(A) Other than reverse charge

Integrated 
tax

75024.00 75024.00 0.00 0.00 - 0.00 0.00 -

Central tax 436797.00 436797.00 0.00 - - 0.00 0.00 0.00

State/UT tax 436797.00 436797.00 - 0.00 - 0.00 0.00 0.00

Cess 0.00 - - - 0.00 0.00 0.00 -

(B) Reverse charge

Integrated 
tax

4400.00 - - - - 4400.00 - -

Central tax 0.00 - - - - 0.00 - -

State/UT tax 0.00 - - - - 0.00 - -

Cess 0.00 - - - - 0.00 - -

Breakup of tax liability declared (for interest computation)

Period Integrated tax Central tax State/UT tax Cess

February 2024 79424.00 436797.00 436797.00 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and 
nothing has been concealed there from.
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Date: 19/03/2024 Name of Authorized Signatory
SANCHIT GOYAL

Designation /Status
PARTNERS
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Form GSTR-3B
[See rule 61(5)]

Year 2023-24

Period January

GSTIN of the supplier 06AANFG4424B1ZR

2(a). Legal name of the registered person G.G ENTERPRISES

2(b). Trade name, if any G.G. ENTERPRISES

2(c). ARN AA060124608523M

2(d). Date of ARN 20/02/2024

(Amount in ₹ for all tables)

3.1 Details of Outward supplies and inward supplies liable to reverse charge (other than those covered by Table 3.1.1)

Nature of Supplies Total taxable 
value

Integrated 
tax

Central 
tax

State/UT 
tax

Cess

(a) Outward taxable supplies (other than zero rated, nil rated and 
exempted)

3632841.25 117697.50 268106.96 268106.96 0.00

(b) Outward taxable supplies (zero rated) 0.00 0.00 - - 0.00

(c ) Other outward supplies (nil rated, exempted) 0.00 - - - -

(d) Inward supplies (liable to reverse charge) 17500.00 875.00 0.00 0.00 0.00

(e) Non-GST outward supplies 0.00 - - - -

3.1.1 Details of Supplies notified under section 9(5) of the CGST Act, 2017 and corresponding provisions in IGST/UTGST/
SGST Acts

Nature of Supplies Total 
taxable 
value

Integrated 
tax

Central 
tax

State/
UT tax

Cess

(i) Taxable supplies on which electronic commerce operator pays tax u/s 9(5) [to 
be furnished by electronic commerce operator]

0.00 0.00 0.00 0.00 0.00

(ii) Taxable supplies made by registered person through electronic commerce 
operator, on which electronic commerce operator is required  to pay tax u/s 9(5) 
[to be furnished by registered person making supplies through electronic 
commerce operator]

0.00 - - - -

3.2 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made

Nature of Supplies Total taxable value Integrated tax

Supplies made to Unregistered Persons 0.00 0.00

Supplies made to Composition Taxable 
Persons

0.00 0.00

Supplies made to UIN holders 0.00 0.00

4.  Eligible ITC

Details Integrated tax Central tax State/UT tax Cess

A. ITC Available (whether in full or part)

(1) Import of goods 0.00 0.00 0.00 0.00

(2) Import of services 0.00 0.00 0.00 0.00

(3) Inward supplies liable to reverse charge (other than 1 & 2 above) 875.00 0.00 0.00 0.00

  F
ILE

D 

48



(4) Inward supplies from ISD 0.00 0.00 0.00 0.00

(5) All other ITC 594197.84 1245.97 1245.97 0.00

B. ITC Reversed

(1) As per rules 38,42 & 43 of CGST Rules and section 17(5) 0.00 0.00 0.00 0.00

(2) Others 0.00 0.00 0.00 0.00

C. Net ITC available (A-B) 595072.84 1245.97 1245.97 0.00

(D) Other Details 0.00 0.00 0.00 0.00

(1) ITC reclaimed which was reversed under Table 4(B)(2) in earlier tax 
period

0.00 0.00 0.00 0.00

(2) Ineligible ITC under section 16(4) & ITC restricted due to PoS rules 0.00 0.00 0.00 0.00

5  Values of exempt, nil-rated and non-GST inward supplies

Nature of Supplies Inter- State supplies Intra- State supplies

From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00

Non GST supply 0.00 0.00

5.1 Interest and Late fee for previous tax period

Details Integrated tax Central tax State/UT tax Cess

System computed 
Interest

- - - -

Interest Paid 0.00 0.00 0.00 0.00

Late fee - 0.00 0.00 -

6.1 Payment of tax

Description Total tax 
payable

Tax paid through ITC Tax paid in 
cash

Interest paid 
in cash

Late fee 
paid in cashIntegrated tax Central tax State/UT tax Cess

(A) Other than reverse charge

Integrated 
tax

117698.00 117698.00 0.00 0.00 - 0.00 0.00 -

Central tax 268107.00 268107.00 0.00 - - 0.00 0.00 0.00

State/UT tax 268107.00 268107.00 - 0.00 - 0.00 0.00 0.00

Cess 0.00 - - - 0.00 0.00 0.00 -

(B) Reverse charge

Integrated 
tax

875.00 - - - - 875.00 - -

Central tax 0.00 - - - - 0.00 - -

State/UT tax 0.00 - - - - 0.00 - -

Cess 0.00 - - - - 0.00 - -

Breakup of tax liability declared (for interest computation)

Period Integrated tax Central tax State/UT tax Cess

January 2024 118573.00 268107.00 268107.00 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and 
nothing has been concealed there from.
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Date: 20/02/2024 Name of Authorized Signatory
SANCHIT GOYAL

Designation /Status
PARTNERS
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Form GSTR-3B
[See rule 61(5)]

Year 2024-25

Period May

GSTIN of the supplier 06AANFG4424B1ZR

2(a). Legal name of the registered person G.G ENTERPRISES

2(b). Trade name, if any G.G. ENTERPRISES

2(c). ARN AA060524653470C

2(d). Date of ARN 20/06/2024

(Amount in ₹ for all tables)

3.1 Details of Outward supplies and inward supplies liable to reverse charge (other than those covered by Table 3.1.1)

Nature of Supplies Total taxable 
value

Integrated 
tax

Central 
tax

State/UT 
tax

Cess

(a) Outward taxable supplies (other than zero rated, nil rated and 
exempted)

3121760.00 146972.70 207472.05 207472.05 0.00

(b) Outward taxable supplies (zero rated) 0.00 0.00 - - 0.00

(c ) Other outward supplies (nil rated, exempted) 0.00 - - - -

(d) Inward supplies (liable to reverse charge) 0.00 0.00 0.00 0.00 0.00

(e) Non-GST outward supplies 0.00 - - - -

3.1.1 Details of Supplies notified under section 9(5) of the CGST Act, 2017 and corresponding provisions in IGST/UTGST/
SGST Acts

Nature of Supplies Total 
taxable 
value

Integrated 
tax

Central 
tax

State/
UT tax

Cess

(i) Taxable supplies on which electronic commerce operator pays tax u/s 9(5) [to 
be furnished by electronic commerce operator]

0.00 0.00 0.00 0.00 0.00

(ii) Taxable supplies made by registered person through electronic commerce 
operator, on which electronic commerce operator is required  to pay tax u/s 9(5) 
[to be furnished by registered person making supplies through electronic 
commerce operator]

0.00 - - - -

3.2 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made

Nature of Supplies Total taxable value Integrated tax

Supplies made to Unregistered Persons 0.00 0.00

Supplies made to Composition Taxable 
Persons

0.00 0.00

Supplies made to UIN holders 0.00 0.00

4.  Eligible ITC

Details Integrated tax Central tax State/UT tax Cess

A. ITC Available (whether in full or part)

(1) Import of goods 0.00 0.00 0.00 0.00

(2) Import of services 0.00 0.00 0.00 0.00

(3) Inward supplies liable to reverse charge (other than 1 & 2 above) 0.00 0.00 0.00 0.00
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(4) Inward supplies from ISD 0.00 0.00 0.00 0.00

(5) All other ITC 490753.80 21852.00 21852.00 0.00

B. ITC Reversed

(1) As per rules 38,42 & 43 of CGST Rules and section 17(5) 0.00 0.00 0.00 0.00

(2) Others 0.00 0.00 0.00 0.00

C. Net ITC available (A-B) 490753.80 21852.00 21852.00 0.00

(D) Other Details 0.00 0.00 0.00 0.00

(1) ITC reclaimed which was reversed under Table 4(B)(2) in earlier tax 
period

0.00 0.00 0.00 0.00

(2) Ineligible ITC under section 16(4) & ITC restricted due to PoS rules 0.00 0.00 0.00 0.00

5  Values of exempt, nil-rated and non-GST inward supplies

Nature of Supplies Inter- State supplies Intra- State supplies

From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00

Non GST supply 0.00 0.00

5.1 Interest and Late fee for previous tax period

Details Integrated tax Central tax State/UT tax Cess

System computed 
Interest

- - - -

Interest Paid 0.00 0.00 0.00 0.00

Late fee - 0.00 0.00 -

6.1 Payment of tax

Description Total tax 
payable

Tax paid through ITC Tax paid in 
cash

Interest paid 
in cash

Late fee 
paid in cashIntegrated tax Central tax State/UT tax Cess

(A) Other than reverse charge

Integrated 
tax

146973.00 146973.00 0.00 0.00 - 0.00 0.00 -

Central tax 207472.00 171890.00 21852.00 - - 13730.00 0.00 0.00

State/UT tax 207472.00 171891.00 - 21852.00 - 13729.00 0.00 0.00

Cess 0.00 - - - 0.00 0.00 0.00 -

(B) Reverse charge

Integrated 
tax

0.00 - - - - 0.00 - -

Central tax 0.00 - - - - 0.00 - -

State/UT tax 0.00 - - - - 0.00 - -

Cess 0.00 - - - - 0.00 - -

Breakup of tax liability declared (for interest computation)

Period Integrated tax Central tax State/UT tax Cess

May 2024 146973.00 207472.00 207472.00 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and 
nothing has been concealed there from.
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Date: 20/06/2024 Name of Authorized Signatory
SANCHIT GOYAL

Designation /Status
PARTNERS
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Form GSTR-3B
[See rule 61(5)]

Year 2023-24

Period March

GSTIN of the supplier 06AANFG4424B1ZR

2(a). Legal name of the registered person G.G ENTERPRISES

2(b). Trade name, if any G.G. ENTERPRISES

2(c). ARN AA060324764154C

2(d). Date of ARN 20/04/2024

(Amount in ₹ for all tables)

3.1 Details of Outward supplies and inward supplies liable to reverse charge (other than those covered by Table 3.1.1)

Nature of Supplies Total taxable 
value

Integrated 
tax

Central 
tax

State/UT 
tax

Cess

(a) Outward taxable supplies (other than zero rated, nil rated and 
exempted)

2120890.00 187540.20 97110.00 97110.00 0.00

(b) Outward taxable supplies (zero rated) 0.00 0.00 - - 0.00

(c ) Other outward supplies (nil rated, exempted) 0.00 - - - -

(d) Inward supplies (liable to reverse charge) 12000.00 0.00 300.00 300.00 0.00

(e) Non-GST outward supplies 0.00 - - - -

3.1.1 Details of Supplies notified under section 9(5) of the CGST Act, 2017 and corresponding provisions in IGST/UTGST/
SGST Acts

Nature of Supplies Total 
taxable 
value

Integrated 
tax

Central 
tax

State/
UT tax

Cess

(i) Taxable supplies on which electronic commerce operator pays tax u/s 9(5) [to 
be furnished by electronic commerce operator]

0.00 0.00 0.00 0.00 0.00

(ii) Taxable supplies made by registered person through electronic commerce 
operator, on which electronic commerce operator is required  to pay tax u/s 9(5) 
[to be furnished by registered person making supplies through electronic 
commerce operator]

0.00 - - - -

3.2 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made

Nature of Supplies Total taxable value Integrated tax

Supplies made to Unregistered Persons 0.00 0.00

Supplies made to Composition Taxable 
Persons

0.00 0.00

Supplies made to UIN holders 0.00 0.00

4.  Eligible ITC

Details Integrated tax Central tax State/UT tax Cess

A. ITC Available (whether in full or part)

(1) Import of goods 0.00 0.00 0.00 0.00

(2) Import of services 0.00 0.00 0.00 0.00

(3) Inward supplies liable to reverse charge (other than 1 & 2 above) 0.00 300.00 300.00 0.00
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(4) Inward supplies from ISD 0.00 0.00 0.00 0.00

(5) All other ITC 227517.88 0.00 0.00 0.00

B. ITC Reversed

(1) As per rules 38,42 & 43 of CGST Rules and section 17(5) 718721.94 194.26 194.26 0.00

(2) Others 0.00 0.00 0.00 0.00

C. Net ITC available (A-B) -491204.06 105.74 105.74 0.00

(D) Other Details 0.00 0.00 0.00 0.00

(1) ITC reclaimed which was reversed under Table 4(B)(2) in earlier tax 
period

0.00 0.00 0.00 0.00

(2) Ineligible ITC under section 16(4) & ITC restricted due to PoS rules 0.00 0.00 0.00 0.00

5  Values of exempt, nil-rated and non-GST inward supplies

Nature of Supplies Inter- State supplies Intra- State supplies

From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00

Non GST supply 0.00 0.00

5.1 Interest and Late fee for previous tax period

Details Integrated tax Central tax State/UT tax Cess

System computed 
Interest

- - - -

Interest Paid 0.00 0.00 0.00 0.00

Late fee - 0.00 0.00 -

6.1 Payment of tax

Description Total tax 
payable

Tax paid through ITC Tax paid in 
cash

Interest paid 
in cash

Late fee 
paid in cashIntegrated tax Central tax State/UT tax Cess

(A) Other than reverse charge

Integrated 
tax

678744.00 377474.00 195181.00 106089.00 - 0.00 0.00 -

Central tax 97110.00 0.00 97110.00 - - 0.00 0.00 0.00

State/UT tax 97110.00 0.00 - 97110.00 - 0.00 0.00 0.00

Cess 0.00 - - - 0.00 0.00 0.00 -

(B) Reverse charge

Integrated 
tax

0.00 - - - - 0.00 - -

Central tax 300.00 - - - - 300.00 - -

State/UT tax 300.00 - - - - 300.00 - -

Cess 0.00 - - - - 0.00 - -

Breakup of tax liability declared (for interest computation)

Period Integrated tax Central tax State/UT tax Cess

March 2024 678744.00 97410.00 97410.00 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and 
nothing has been concealed there from.
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Date: 20/04/2024 Name of Authorized Signatory
SANCHIT GOYAL

Designation /Status
PARTNERS
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Form GSTR-3B
[See rule 61(5)]

Year 2024-25

Period April

GSTIN of the supplier 06AANFG4424B1ZR

2(a). Legal name of the registered person G.G ENTERPRISES

2(b). Trade name, if any G.G. ENTERPRISES

2(c). ARN AA0604245676416

2(d). Date of ARN 20/05/2024

(Amount in ₹ for all tables)

3.1 Details of Outward supplies and inward supplies liable to reverse charge (other than those covered by Table 3.1.1)

Nature of Supplies Total taxable 
value

Integrated 
tax

Central 
tax

State/UT 
tax

Cess

(a) Outward taxable supplies (other than zero rated, nil rated and 
exempted)

2876070.00 55841.40 230925.60 230925.60 0.00

(b) Outward taxable supplies (zero rated) 0.00 0.00 - - 0.00

(c ) Other outward supplies (nil rated, exempted) 0.00 - - - -

(d) Inward supplies (liable to reverse charge) 16000.00 800.00 0.00 0.00 0.00

(e) Non-GST outward supplies 0.00 - - - -

3.1.1 Details of Supplies notified under section 9(5) of the CGST Act, 2017 and corresponding provisions in IGST/UTGST/
SGST Acts

Nature of Supplies Total 
taxable 
value

Integrated 
tax

Central 
tax

State/
UT tax

Cess

(i) Taxable supplies on which electronic commerce operator pays tax u/s 9(5) [to 
be furnished by electronic commerce operator]

0.00 0.00 0.00 0.00 0.00

(ii) Taxable supplies made by registered person through electronic commerce 
operator, on which electronic commerce operator is required  to pay tax u/s 9(5) 
[to be furnished by registered person making supplies through electronic 
commerce operator]

0.00 - - - -

3.2 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made

Nature of Supplies Total taxable value Integrated tax

Supplies made to Unregistered Persons 0.00 0.00

Supplies made to Composition Taxable 
Persons

0.00 0.00

Supplies made to UIN holders 0.00 0.00

4.  Eligible ITC

Details Integrated tax Central tax State/UT tax Cess

A. ITC Available (whether in full or part)

(1) Import of goods 0.00 0.00 0.00 0.00

(2) Import of services 0.00 0.00 0.00 0.00

(3) Inward supplies liable to reverse charge (other than 1 & 2 above) 800.00 0.00 0.00 0.00
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(4) Inward supplies from ISD 0.00 0.00 0.00 0.00

(5) All other ITC 382040.10 9141.12 9141.12 0.00

B. ITC Reversed

(1) As per rules 38,42 & 43 of CGST Rules and section 17(5) 0.00 0.00 0.00 0.00

(2) Others 0.00 0.00 0.00 0.00

C. Net ITC available (A-B) 382840.10 9141.12 9141.12 0.00

(D) Other Details 0.00 0.00 0.00 0.00

(1) ITC reclaimed which was reversed under Table 4(B)(2) in earlier tax 
period

0.00 0.00 0.00 0.00

(2) Ineligible ITC under section 16(4) & ITC restricted due to PoS rules 0.00 0.00 0.00 0.00

5  Values of exempt, nil-rated and non-GST inward supplies

Nature of Supplies Inter- State supplies Intra- State supplies

From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00

Non GST supply 0.00 0.00

5.1 Interest and Late fee for previous tax period

Details Integrated tax Central tax State/UT tax Cess

System computed 
Interest

- - - -

Interest Paid 0.00 0.00 0.00 0.00

Late fee - 0.00 0.00 -

6.1 Payment of tax

Description Total tax 
payable

Tax paid through ITC Tax paid in 
cash

Interest paid 
in cash

Late fee 
paid in cashIntegrated tax Central tax State/UT tax Cess

(A) Other than reverse charge

Integrated 
tax

55841.00 55841.00 0.00 0.00 - 0.00 0.00 -

Central tax 230926.00 196002.00 9141.00 - - 25783.00 0.00 0.00

State/UT tax 230926.00 130997.00 - 99929.00 - 0.00 0.00 0.00

Cess 0.00 - - - 0.00 0.00 0.00 -

(B) Reverse charge

Integrated 
tax

800.00 - - - - 800.00 - -

Central tax 0.00 - - - - 0.00 - -

State/UT tax 0.00 - - - - 0.00 - -

Cess 0.00 - - - - 0.00 - -

Breakup of tax liability declared (for interest computation)

Period Integrated tax Central tax State/UT tax Cess

April 2024 56641.00 230926.00 230926.00 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and 
nothing has been concealed there from.
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Date: 20/05/2024 Name of Authorized Signatory
SANCHIT GOYAL

Designation /Status
PARTNERS
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BEFORE THE NATIONAL GREEN

TRIBUNAL PRINCIPAL BENCH

NEWDELHI

OA NO. 27012024 (Anil Kumar Vs State of

Haryana)
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1.

'ol.

Action Taken Report in compliance with Hon,ble National Green
Tribunal, Principal Bench, New Delhi order, dated 2r.0s.2024

in the matter of OA NO. 270 12024

Anil Kumar Vs State of Haryana
Hon'ble NGT order dated 2r.05.2024 in oA No. 27012024(Anil Kumar
Vs State of Haryana) is as below:_

This original application under sections 14 and 15 of the National Green
Tribunal Act, 2or0 has been registered in exercise of suo moto
jurisdiction on the basis of a letter petition dated 1s.09.2023 sent by Anil
Kumar r/o vPo Paluwas (Bhiwani). The complainant has said that there
is a factory namely I\d/s G.G. Enterprises, Ninan Nathuwas Road, vpo
Paluwas, Rohtak Road, Bhiwani - r2702r which is engaged in cutting,
grinding and washing of old batteries which contains hazardous
substances, toxic material and the same is being discharged in open area
causing pollution by contaminating ground water as well as land and
surrounding areas. u/

In our view, the complaint in this application, at the first instance, can be
looked into by the Local Authorities hence we constitute a joint,
committee comprising District Magistrate, Bhiwani and Haryana State
Pollution control Board (hereinafter referred to as .State pcB,).
The District Magistrate shall be the nodal agency for coordination and
compliance.

The said committee shall visit the site, collect relevant information and if
finds any violation on the part of the said industry causing damage to the
environment, it shall take appropriate preventive, remedial and punitive
action against the violater in accordance with law within two months
from the date of communication of this order.

2.

J.

4.

>4
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5. A compliance report shall be submitted by above committee by
15'08'2024 before Registrar General who may place the same before
Bench, if finds it necessary for any further order.
with the above directions, the application is disposed of.
A copy of this order arong with compraint be forwarded to District
Magistrate, Bhiwani and State pCB by email.,,

The unit iws G. G. Enterprises, Ninan, Nathuwas Road, paluwas,
Bhiwani was inspected jointly by Sh Harbir Singh, SDM, Bhiwani, andSh Kapil Singh, AEE, HSpcB, Bhiwani *^^, 1.0s.2024. The unit,spremises was suryeyed by the team. The complainant has alleged that theunit is engaged in cutting, grinding and washing of old batteries whichcontains hazardous substances, toxic material urra tn" same is beingdischarged in open area causing pollution by contaminating ground wateras well as land and surrounding areas. The unit was found to be cuttingplastic waste in a cutter machine, which was closed, and praced under acovered shed. The unit was grinding the plastic materiar and not engagedin washing of old batteries. Thus, the a,egations regarding cutting,grinding and washing of old batteries contain-in g hazardous substances,and contamination of ground water was found to be false.

However, several non compliances have been observed at the unit:(i) The unit was found to be having errors in maintaining accountancyrelated measures.
(ii) No record of salaries being transferred to

maintained at the unit.

6.

7.

2.

3.

the staff was being

(iii) Record of purchase of raw material and seiling of finished productwas not proper.

9*,n:pc4 V
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Giventheaboveobservations,thefollowingrecommendationsaremade:

l.Theunitshallensurethatitisfollowingalltheaccountancyrelated

measures at the unit'

2.|tshallkeeparecordofallthepurchaseofrawmaterials,andsaleof

finished Products'

3.ItshallensureavailabilityofrecordingofCCTVcamerasattheunit.

,;/\

W, ,/ry
Assiffant
Environmental
Engineer
HSPCB
Bhiwani Region'

\).Y ,/
S u b Di$( iogt( Nlasist ra te'

BhiwanYr/
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